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Part II - Section 3 

 

केन्द्र-शासित प्रदेश लद्दाख प्रशािन 
ADMINISTRATION OF UNION TERRITORY OF LADAKH 

 
 

Notification 

   Ladakh, the 25th of September, 2025. 
 

 

S.O. 112 .— In exercise of the powers conferred by section 14 of the of the Union territory of Ladakh Public Safety 

Act, 1978 (Act No. VI of 1978), clause (a) of section 9 of the Prevention of Illicit Traffic in Narcotic Drugs and 

Psychotropic Substances Act, 1988 (Act No. 46 of 1988) and Section 9 of the Prevention of Black Marketing and 

Maintenance of Supplies of Essential Commodities Act, 1980 (Act No. 7 of 1980), the Administration of the Union 

territory of Ladakh in consultation with the Hon’ble Chief Justice, High Court of Jammu & Kashmir and Ladakh 

hereby constitutes the Advisory Boards and appoints the following as Chairperson and Members for the purposes of 

said Acts, namely:- 

 

1. Hon’ble Mr. Justice M.K. Hanjura,(Retd.), High Court of Jammu & Kashmir and 

Ladakh 

Chairman 

2. Mr. Manoj Parihar, Principal District and Sessions Judge, Leh Member 

3. Ms. Spalzes Angmo, Principal District and Sessions Judge, Kargil Member. 

 

 लद्दाख, 30 अक्टूबर, 2025  

 LADAKH, THURSDAY, OCTOBER, 30, 2025  

भारत सरकार 
GOVERNMENT OF INDIA 
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 The other terms and conditions of the Chairperson and Members of the Advisory Boards shall be issued 

separately. 

  

By order of Lieutenant Governor of UT of Ladakh. 

 

 

                    Sd/- 

(डॉ पवन कोतवाल, भ प्र से / Dr. Pawan Kotwal, IAS) 

मुख्य सचिव/Chief Secretary/ 

प्रशासननक सनिव /Administrative Secretary 

 

 

  

 

 
“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The 

Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal 

consequences and also for any other misrepresentation etc.” 
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